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 PAPERS  LAID  ON  THE  TABLE

 Title:  Papers  Laid  on  the  Table  by  members/ministers.

 सामाजिक  न्याय  और  अधिकारिता मंत्री  (डॉ.  सत्यनारायण  जटिया)  :  अध्यक्ष  महोदय,  अल्पसंख्यक  विकास  और  वित्त  निगम  तथा  सामाजिक  न्याय  और
 अधिकारिता  मंत्रालय  के  बीच  वा  2003-2004  के  लिए  हुए  समझौता  ज्ञापन  की  एक  प्रति  (हिन्दी  तथा  अंग्रेजी  संस्करण)  सभा  पटल  पर  रखता  हूं।

 (Placed  in  Library.  See  No.  LT  7803/03)

 THE  MINISTER  OF  STATE  OF  THE  MINISTRY  OF  INFORMATION  AND  BROADCASTING  (SHRI  RAVI  SHANKAR
 PRASAD):  |  beg  to  lay  on  the  Table  a  copy  of  the  Cable  Television  Networks  (Amendment)  Rules,  2003  (Hindi  and
 English  versions)  published  in  Notification  No.  G.S.R.  459  (E)  in  Gazette  of  India  dated  the  6  June,  2003  under
 sub-section  (3)  of  section  22  of  the  Cable  Television  Networks  (Regulation)  Act,  1995.

 (Placed  in  Library.  See  No.  LT  7804/03)

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  PETROLEUM  AND  NATURAL  GAS  (SHRIMATI  SUMITRA
 MAHAJAN):  |  beg  to  lay  on  the  Table  a  copy  each  of  the  following  Notifications  (Hindi  and  English  versions)  under
 sub-section  (6)  of  section  3  of  the  Essential  Commodities  Act,  1995:-

 1.  G.S.R.  No.843  (E)  published  in  Gazette  of  India  dated  the  27  December,  2002  regarding  coverage  of  all
 parts  of  nine  States  and  four  Union  Territories  as  mentioned  in  the  notification  allowing  sale  of  only  5  per
 cent  ethanol-blended  petrol  by  30"  June,  2003.

 ((Placed  in  Library.  See  No.  LT  7805/03)

 2.  G.S.R.  No.519  (६)  published  in  Gazette  of  India  dated  the  27'"  June,  2003  extending  the  validity  of
 Notification  No.  G.S.R.  843  (E)  upto  30!"  September,  2003.

 (Placed  in  Library.  See  No.  LT  7806/03)

 सामाजिक  न्याय  और  अधिकारिता  मंत्रालय  A  राज्य  मंत्री  (श्री  नागमणि)  :  अध्यक्ष  महोदय,  निशात  व्यक्ति  (समान  अवसर,  अधिकार  संरक्षण  और  पूर्ण
 भागीदारी)  अधिनियम,  1995  की  धारा  64  की  उपधारा  (2)  के  अन्तर्गत  निम्नलिखित  पत्रों  की  एक-एक  प्रति  (हिन्दी  तथा  अंग्रेजी  संस्करण)  सभा  पटल  पर  रखता  हूं  :-

 1.  मुख्य  आयुक्त,  निःशक्त  व्यक्ति  का  वा  2000-2001  का  वार्कि  प्रतिवेदन।
 2.  मुख्य  आयुक्त,  निःशक्त  व्यक्ति  का  वा  2000-2001  की  सिफारिशों  पर  की-गई-कार्यवाही  संबंधी  प्रतिवेदन |

 (Placed  in  Library.  See  No.  LT  7807/03)


